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IN THE CENTRAL ADMINISTRATIVE TRIBUNAIL |
"NEW DELHI \0

O.A. No. 2193/89
T.A. No. 199

- DATE OF DECISION 22, 2.198%1,

All India Gen,Duty Medical »
BFFicers ;"sssciatgc"z xRetifionex Applicants
Mr., J.Ps Verghese

. Versus
Union of India ﬁwrough Sacy .
Min, of Hezlth & F L. & aAnnther Respondent

None Advocate for the Respondent(s)

AY

The Hon’ble Mr. Po.Ke Kartha, Vice~Chairman (JPdl")

The Hon’ble Mr. M. M. Singh, - ~ ", Administrative Member,

el e

Whethet Reporters of local papers may be allowed to see the Judgement ? ?Zd
To be referred to the Reporter or not ?

Whether it needs to be circulated to other Benches of the Tribunal 9

Advocate for thexPetitioneres) Apolicants

Whether their Lordships wish to see the fair copy of the J udgement?/*

{Judgement of the Bench delivered by Hon'ble
Mr, M,M, Singh,. Administrative Memher)

The grievance of the applicants arisas out of the
fact that as against the normal 40 hours pragscribzd for
the Government employazes, they are made to work for 84
hours per week without any compensation for the extra
Qork done, 0Osspite service of notice on the respondents
and numerous opportunities given to them, they have not
entsered appaafance, rnor filed the counter-affidavit, The
case Was listed for further directions/final hearing on

18426 1991 and tﬁe raspondents were also informed about

“the date so fixed, UWhen the case was taken up for hsaring
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on 18,2,1991, none appeared for the respondents despite

service of notice on them,

2. The applicants have statad that they have made

tations '
reprasans/-to the respondents regarding night duty given

to thsm Foﬁthe whole week continuously for six days,
amounting to 72-B4 hours' duty a week, This has
af fected adveréely their professional efficiency and
also their personal liFe.l They had represented against
this to the respondents, but no solution has so Far.been
arrived af.
3. The applicants\have. therafore, sought the
follouing reling in the present applicationza
(i) To direct the‘raspondénts to compensate
the mambers of the appliEant Association
either by payment of compensatory aIIDUanée
or compansatory'oFF, or in any other manner;
(ii) to declare that extraction of 72-84 hours of
duty a week from the members of the 8ssociation
is violstive of thicla; 14 and 16 of the
Constitution; and
{iii) to restrein the respondente from extracting
additional hours of work beyond normal 40 hrs,
a Week without adeocuate compansation,

4, We have carefully gone through the records of the

case and havs considered the matter, The applicant
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Association and the C,G,H, S, doctors,uhom it represents,

seem to have a genuine grigvance; The hatter has baen
~under consideration of the Government and meetings have
been held betueén ihe Tepresentstives of the Association
and the Government, DQr attention was drawn to the

_ minutes of a meeting held on 4.2, 1991 under the Chairmanship
.of Director (C.G.H.S.) to discuss the demand of Night Duty
Allouance for doing extra duty hours in dispansariss under
C.G.Hs 56y Delhi, Keeping iﬁ viaw the genuine demand of
the doctors, it has heen racorded in the minutes of the
“meeting that a way should bs Féund to resolve their
genuine demand, The represéntativeg of the apnlicant

Agsociation have given the fellowing 3lternatives for

(i) Recruitment of additional doctors should bae

|
1
consideration to soclve the problem:- ‘
|
made; or |

\

{(ii) Financial compensation for extra hours
be paid; ‘or

{iii) abolition of night duty,

5 Af ter considering the mnatter, wWe ara of the view

o~
i

that a solution to the grisvances of the applicant

Aggociation of ths C.G,H.S. doctors should be found
by the respondents themsélves, keeping in view all the

duty -
relasvant aspects., In case, night/ie unavoidable, the

doctofs who are put on such duty deserve to be compensated
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for the extra hours put in by .them by way of a special

allowance or honorarium, whichever is feasible from
the administrative angle, The respondaents shall
Finalise'their decision as expeditiously as possible
but in no esvent, later thaﬁ tuo months from the date
of receipt of this order., The aﬁplicatién is disposed
of on the sbove iines, There will be no order as to

costs,

: Q
(M. M, Singh) ' ' (PeK, Kartha)
Administrative Member Vice=Chairman{Judl, )




